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(d) No, Sir. Besides extending con- 3, Provision of housing for x-ray 
cessionality in the rates of interest scanners in the International Depar-
for the dominant .,ectcrs of the rUral ture Building. 
economy banks are also e:1deavouring 
to icreas~ the flow of credit into rural 
areas. Banks have been asked to 
achieve a credit: d p ::5it ratio vf 60 
per cent in rural and semi-urban 
branches. They have also been aSked 
to raise the share of Direct Finance 
to agriculture to the lev~l of 15 per 
cent by March 1985 and 16 per cent 
by March 1987. Banks' branch ex-
pansion plans are also biased in fa-
vour of rural areas. 

-(e) Does not arise. 

Renovation of Aerodromes for non-
Aligned Conference 

3285. SHRI NAVIN RA VANI: win 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased 10 state: 

(a ) whether it is 1 fact ewt certain 
aerodromes were renova1ed due to 
the Non-aligned Conferen('e; 

(b) if so, the names of thOse aero-
dromes; 

(c) the details of work dOi~e; and 

(d) what were the facililies provi-
ded at Delhi Aerodrome to the dele-
gates which are attending the Con-
ference? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KH1JR-
SHEED ALAM KHAN): (a) and (b). 
Yes, Sir. Bombay, Cacutta and Delhi 
airports were renovated for the Non-
Aligned Conference. 

(c) The main improvements made 
at these airports are listed belOw: 

Delhi Airport:-

1. Resurfacing of R1lnway 15/33 
upto Air Force Tech. Ar·~:l 

2. Modification to the conveyor 
Belt in tbc International Departure 
Building. 

4. Improvements ill landscaping, 
construction of compound wall, re-
painting etc, 

CaLcutta Airport:-

Recarpeting 
ways. 

of Parkl'1g 

Bombay Airport:-

bays/run-

1. Renovation / moditk~ltlon of 1he 
existing VIP lounge 5n Terminal!. 

2. R'ecarpeting a71d r~oainting of 
some areaii. 

(d) Keeping in view the Security 
requirements. VIP aircraft were park-
ed in Delhi airport 1nd the necV lnt r-
national Departure termin 31 Was used 
exclusivey fOl- NAM delegates. Proce-
dures were streamlined to fad1ita1e 
quick cl arance. 

Proceeding against cinema artists 
under 'Income Tax Act in Madra 

3286. SHRI· D. S. <\, SIVAPRAKA-
SHAM: Will the Minister of FINAN-
CE be pleased to stat~: 

(a) whether Income Tax authori-
ties in Madras ever took proceedings 
under Section 222 of the Indian In-
come Tax Act, read wi~h Second Sche-
dule to recover t he dUeS from the 
default rs from the Cinema field in 
the category of oresent Actors and 
past Actors and studio cwners for 
the past three years; 

(b) if so, the names of s~ 'ch parties 
concerend; and 

(c) if not, the reasons therefor? 

THE MINISTER OF s'r A"DE IN 'I HE 
MINISTRY OF FINANCE (SHR'! 
PATTABHI RAMA RAO): (a) to (c). 
The Department collects periodicaHy 
information about Film Artists 
against whom Income Ta'f demands 
exceeding Rs. 1 lakh :'Ire outstanding. 
But the information abuut studio 




